1 Oral Answers

RAJYA SABHA

Wednesday, the 13th December, 1978/
the 22nd Agrahayana, 1900 (Saka)

The House met at eleven of the
clock, Mr. Chairman in the Chair,

ORAL, ANSWERS TO QUESTIONS

Reimbpursement of expenditure on
purchase of medicines to the M.Ps.
and other CGHS beneficiaries

*321. SHRI LAKSHMANA
MAHAPATRO: +
SHRI BHAIRAB CHANDRA
MAHANTI.
SHRIMATI USHI KHAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Members of Parliament
and other persons entitled to {free
medical treatment as CGHS benefi-
ciars are being allowed reimburse.
ment of expenditure incurred by them
on -purchase of medicines on the
authority of the prescriptions of com-
petent medical officers; and

(b) if not, what are the reasons
therefor?

wieew W afeqe weAw
AAAg | TeqHAT () S Aq&
FiET ): (F) =702 (F) 39 qETL A
a¥ fareor gar-1ea 1 @ faar wam
g

- " - fazam

TIAFATAT FETT TR T
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1The question was actually asked
on the floor of the House by Shri
Lakshmana Mahapatro.
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+[THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b) A statement giving the requisite
information is laid on the Table of
the House,

Statement

Normally all medicines prescribed
by the C.G.H.S. Medical Officers
specialists are supplied to the C.G.H.S.
beneficiaries through the dispensaries
with which they are registered. When
a medicine listed in C.G.H.S. formulary
js not available with the C.G.H.S. dis-
pensary concerned, it is obtained on
an urgent indent from the C.G.H.S,,
Medical Stores Depot and supplied to
. the beneficiary mostly on the same
day. Medicines not listed in C.G.H.S.
formulary are obtained from the
authorised chemists on indents and are
supplied. If the authorised chemist is
unable to supply the medicine so
prescribed, the beneficiary is autho.
rised to purchase the same from the
open market and the cost is reimburs-
ed by the authorised chemist. During
the non functioning hours of the con-
cerned dispensary the beneficiaries are
authorised to purchase medicines on
the authority of the Medical Officer
on duty and the cost is duly reim-
bursed.

The cost of medicines are also reim-
bursed, in cases where such patients
are admitted in the Government/
Government recognized hospitals and
the medicines prescribed by the medi.
cal officer is not supplied by the hos-
pital and is purchased by the patient
from the Super Bazar or on the basis
of a non-avajlability certificate, from
the market,

In cases where beneficiaries fall ill
at places outside Delhi/New Delhi, ex-
penditure on approved itemg of treat.
ment, medicines and on hospitalisa-
tion, in recognised institutions and

t[ 1 English translation.
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to Questions 4

on the advice of the local Authorised
Medical Attendants, has to be borne
by the beneficiaries in the first ins-
tance and is subsequently reimbursed.
by the Government to the extent ad-
missible under CS(MA) Rules.]

SHRI LAKSHMANA MAHAPATRO:
I fail to understand why such a
lengthy statement has been made for
such a small and simple question,
Sir, I say—it is a copy of what is
given in the Members Salaries and
Allowances Handbook and also of
the book that containg the scope and
extent of the Central Government
Health Scheme. They are copies of
certain paragraphs, paragraphs on
issue of medicines ang paragraph on
treatment outside Delhi and New
Delhi. It is a verbatim copy. This
was known to us. In fact, the ques.
tion was whether the beneficiaries
of the CGHS, whether Members or
others, are being reimbursed the
money spent on purchase of medicines
on the basis of the prescriptions
issued by competent medical officers.
He said that if it is outside Delhi,
if the Awuthorised Medical Atten-
dant gives a certificate that the pres-
cription is all right, it would be
reimbursed. But the real point is
that they are not being reimbursed.
But he says, normally they are re=
imbursed. . .

MR. CHAIRMAN; Let him reply.

SHRI LAKSHMANA MAHAPATRO:
He says that they are reimbursed.

MR. CHAIRMAN: Firstly, the
Member has to pay, and if it is found ™
right . . .,

SHRI LAKSHMANA MAHAPATRO:
Sir, I will give you a specific case
where MPs and others ..

MR. CHAIRMAN: Put your supple.
mentary,

SHRI LAKSHMANA MAHAPATRO:
have paid from their pockets

on the basis of the prescriptions, and
when they sought reimbursement, the
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amount has not been reimbursed.
That is why the question arose, and
we gave notice of this question. Now,
he says . . .

MR. CHAIRMAN: Put your supple-
mentary.

SHRI LAKSHMANA MAHAPATRO:
My question is this. Has it come to
his notice by letters and by repre-
sentations from Memberg and other
beneficiaries that they are not being
reimbursed the expenditure that they
have incurred on purchase? My
question was there is one . . .

MR. CHAIRMAN: Let him reply.

SHRI LAKSHMANA MAHAFPATRO:
Let me clarify. My question was, ‘of
expenditure on purchase on the basis
of prescriptions’. But the words put
are ‘purchase - of medicines’, of
medicines’ was added possibly to
But it is very
simple, because there are prescrip-
tions . . .

MR. CHAIRMAN: You have taken
five minutes.

SHRI LAKSHMANA MAHAPATRO:
. which have so many items, and

some items are passed while others
are not passed. What is the reason
for that?

e ot -

MR. CHAIRMAN: Let the
be brief.

reply

St wwEEEt qETE A1FE A,
§ 39T € FEAT =187 g S s
fear mar & ag faad am@ @iv qor
ooy ST femr M g 1 A oAaw W
faazw ®wr =rgar § fF ot froed-
A7z FT JUFT § IqF 9T IGAA F
g 9T T@T AT 2 | § IAHT 39 g4y
H qf a1 Far @war g afww L.

MR. CHAIRMAN: Have

sucn
cases come to your notice?
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o1 SR gER wed A,
H AT 95 ¥ A9g FE7 5 99%
918 59 THT1T & forqq 97 FES g1 767
q AT 4T WS & HIT SAFT W WA
HTHAUTH &0 ¥ fryeag e & @t

SHRI LAKSHMANA MAHAPATRO:
Sir, I may say, prescription contains
five items to be administered to the
patient by the competent medical
authority. Three items are passed
and for the expenditure on these
three items the amount is reimburs.

ed. The other two items are not
reimbursed on the ground that they
are not ‘medicines’ as though the

doctor was a foo] of a person who

prescribes such jtems, I am ill. I
need certain things. The doctor
says, you need these for recovery.

But three items will be given and
two will not be given. How do I get
cured?

MR. CHAIRMAN: What do
want?

you

SHRI LAKSHMANA MAHAPATRO:
That is why on the ground that they
are not medicines, they are not re-
imbursing, My original question
was without the words ‘of medicines’.
Now, when the words ‘of medicines’
have been inserted, the answer has
become very sunple What is the
reason for not allowing two other
itemg from the prescription when
the Medical Officer has said that they
should be purchased for the full re-
covery of the beneficiary?

oY FF NHE AET 0 AL
FY qgt &Y 781 & o o0 AT qaey
guw! fomz 3 & a1 2W F@ AN AT
faw avg & s fqaar g‘mr I9 ATE
g femr 29 0 !

SHRI LAKSHMANA MAHAPATRO:
Can it be assumed that they will be
given?

MR. CHAIRMAN He will look
into jt. -
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SHRI LAKSHMANA MAHAPATRO:
It is not a question of looking into
it. Suppose the doctor has said that
the patient needs such and such
things for his recovery. Shall I he
reimbursed if I spend money on buy.
ing those items. Would the Minister
assure that?

ot R SWER IT A,
1 wgr 5 qrada ager A 931 W) §
g AF T | g9 IFHI 3@ AT HIT
Iag frgmy FT &1 e F9 |
IR & ad a0 g\,
SR, gaF 1 &lo o G0 THo &Y
FeyT JATE & IUH T FY gHA
Za0g Y § ag a9 faady & oeg o
AT T it § 7 frfopwT 9T
faady & 1 o foodt & arge & IaeT
Al TrEdT IIAT AT § AT IqE fA¥
AYAT, A 500 AR FY foee FTarv
A A AT § A aR wnfaezg # a9
&34t & i rad Braet aar &1 sraeasar
& =12 frget qat frg & & fraret =nfeg
IT AT FT BIAATEEAT, HAAT WL IAV
qg=rar star g forad v afral w1 ard
Zar fad g | g9 AT W | €
o Fiferw w37 § 5 99 strg A a6
Gheem e &1 .

SHRI LAKSHMANA MAHAPATRO:
Sir, he did not answer my question.

SHRI BHAIRAB CHANDRA
MAHANTI: Sir, I draw your kind
attention to paragraph 2 of Appen-
dix ‘D’ of the Rajya Sabha publica-
tion, Scope and Extent of the Cen.
tral Government Health Scheme, as
made appplicable to Members of Par-
liament, which reads: The patient
has to consult and receive treatment
from the principal Medical Officer of
the District, that is, the Civil Sur-
geon. Now, Sir, my own experience
has been that the Cijvil Surgeons are
promoted officers from the ranks of
Assistant Surgeons. I was myself a
patient in Cuttack. 1 produced a
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to Questions 8

certificate here from my attending
Physician who was a Professor of
Medicine. Now, it took me nearly
three to four months to convince the
Department here whether the Pro-
fessor of Medicine was a man higher
in rank than the Civil Surgeon and
the bill that I presented, was passed
only six months later. Then, Sir, the
other thing is that most of Members
of the Rajya Sabha, as you know,
are expected to stay here only during
the session, and for most of the
period, that is six to seven months in
a year they stay outside Delhi most.
ly in the countryside. Now, it is
difficult to get there a man of the
rank of a Civil Surgeon.

MR. CHAIRMAN: Try to be bricf.

SHRI BHAIRAB CHANDRA
MAHANTI: It is difficult to get a
man of the rank of a Civil Surgeon
in the countryside. Therefore, the
basic thing is that when a certificate
from a Membe of Parliament is asked
for and given for this reimburse-
ment . .

e

MR. CHAIRMAN: What is your
supplementary?

SHRI BHAIRAB CHANDRA
MAHANTI: . . . why should not
the Government think in terms of .
lowering the status of the Medical
Officer who is to prescribe the medi-
cines, especially when while claim-
ing the reimbursement for these
medicines by a Member of Parlia.
ment his certificate is also there,

oY qUEEE qWE AT A,
ag av fafema w3 faar mr & 5 g
"roToTToUHo  F IRAITA & ITHT
qeqqrd ¥ fAaar § M g dovo-
qdoUdo F HATA AEL & FJT 9T
N HTER W AT ST &
39 g FT gAY ATAQT &Y § | T AT TEY
g fr fipelt &1 Aremar 9 & & 0 &Y
E eI 8. ..
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MR, CHAIRMAN: The main ques-
tion is whether you are going to
lower the status of the Medical Offi-
cer who is to certify all these things?

(Interruptions)
SHRI BHAIRAB CHANDRA
MAHANTI: It has not been given. 1

requested the Minister to
examine this point.

kindly

S ANIFAT NI UTEa : AgEd,
ST QXA §HA ¥, QX qA § 99t
AT G ARG § Iq [AEAT § qgA
5 af@dT # faar mr g 1 9§
Hro SfTo THo THo IRTJTA H Il
gar gl faw qrey o ) 3 gua S
fazsr 9.30 a9 % T ;ar § A
ag &1 FAAES gt § A a8 W ab
s faa 9@ @ qeg &1 afda
HH gHA caaedr H gare fwam §
#§ gamar § fF w9 a3edi ®1 3EH
Ffeard agr g1h |

SHRI BHAIRAB CHANDRA
MAHANTI: Sir, this is not tHe ans-
wer. The question was why a Medi-
cal Officer, in the refussil areas, ot
the rank of an Assistant Surgeon,
over and above the certificate of the
Member who applies for reimburse-
ment, should not be competent to
prescribe medicines for which reimb-
ursement can be claimed?

MR. CHAIRMAN: Your suggesticn
will pe looked into.

SHRI YOGENDRA MAKWANA:
Sir, the hon. Minister in his reply
said that 500 medicines are listed.
What is the use of that list when the
medicines are not gvailable in the
hospitals? I had an experience when
1 requested the Ayurvedic hospital in
North Avenue for Haritki Churna
which is the basic drug in Ayurvedic
medicine but it was not available.
They say that they cannot keep it
because there are no orders and it is
not a listed medicine. Sir, on many
occasions I have had the experience
in the South Avenue dispensary also
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that drugs are not available. Not
only the medicines are not available,
but they are of such a nature which
are required to be taken for the
whole life, such as for diseases like
diabetes, etc. and then they say that
unless the prescription is marked by
the Medical Officer here in Parlia-
ment House or in Willingdon Hospi.
tal, they cannot give these medicines.
1 want to know whether these doe-
tors could be authorised to give these
medicines to the Members of Parlia-
ment on being preseribed by the

Specialists. Secondly about admis-~
sibility of the medicine, my friend
Mr. Mahapatro said ‘that certain

medicines are prescribed but they
are not available in the South Avenue
dispensary or they do not give these
medicines saying that these are
not admissible. I want to know
whether only the life.saving medi-
cines are admissible or whether other
drugs for curing the disease are also
admissible, I would also like to
know the extent to which a medicine
can be admissible,

ot SREY WWR ARE oA,
ozt & w7 f5 R 9yl ov ow
qifagTHe] wHd § faad omfre
T8 % (Interruptions) ST TNT ag
F g &1 ITF AT WS Ayfwe
JEHEa FL § T A 9, LRIH @Y
YT st IET HAT I A} SR E
ga W gAY WFEASF 7R Franfaw
garedl & O fogad w3 #1 adwr
grifemr g 5 oz A a1
arv AfgFE @A fadr g adr
@1 qET FF  gwddz 5@ N
T g |

-

St AF "FA  §T g7 W
T 3@ ...

(Interruptions)
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ot JUIFE TqIT R 0 F oo
o fadaa F=ar fF o AT |
BIT HT FAT AT FW ST AT FAT
HTIRT 7 A3 AT qq7 /AT ]9 FT Sq@ATqT
AT wra A A forg FT AT T A1 E AT
a1 gt fF 8 § 7 faadr § |

Fr owr qmt
(Interruptions)

ot Qvde "aEon
THET fFar 91, ..

- B - e

t qmart wAE ARd : faad)
FT ST IATE | AT FT FTEAT R ML
%. « . (Interruptions) *

- 4

DR. RAFIQ ZAKARIA: Sir, may
I know from the hon. Minister
whether the Members of Parliament
are given the same kind of treatment
as the Ministers or whether there is
any different categorisation; iff so,
under what classification, the Miunis-
ters have been put and under what
classification the Members of Parlia-
ment have been put. My second
question is whether the Members of
Parliament afflicted with much more
serious ailments will receive, for ins.
tance at the All-India Institute of
Medical Sciences—the same kind of
treatment as is given to some of the
important Ministers of this Govern-
ment,

SHRI JAGJIT SINGH ANAND:
Al] Ministers are important, Sir,

%t et gq@ AR ¢ 4ftaT,
G U R E il M e A U S E -
w1 gfsar A aF gedtege ¥ fafeex
&Y # AT qrfarde & yeaT A FF ST
agfaad s £ 9 A7 F1 7T e
g1 a3 fau a1 gom & foee 9,
FIE TAT [T A &1 W ar I
T & 5 a3F g, g F1 areyr
g .

-t

[ RAJYA SABHA]

i
H

|

to Questions 12

SHRI ARVIND GANESH KUL-
KARNI: To my knowledge, the Min-
isters are under Hakims and the
MPs. are . . . i

MR. CHAIRMAN: There are na

categories,

DR. RAFIQ ZAKARIA: 1t is not
correct. Sir, you also know that. This
is surprising that you are allowing
him to get away with it. This is mis.
leading the House. Poor Members of

Parliament have to go from door to

door to get some kind of treatment
and you know what happens to Min~

isters.
/

SHRI SUNDER SINGH BHAN-
DARI: Is there a separate category?

DR. RAFIQ ZAKARIA: There is
no separate category. My question is,
under what authority and under
what classification is this being done?

2t SRS T9E 12T ¢ Ta9 s
FAMfEFTT wma ghesTr W foFq
R 7 A E |

MR. CHAIRMAN: Are you treat-
ing the Members of Parliament on
par with the Ministers?

SHRI JAGDAMBI PRASAD

YADAV: Yes.

DR. RAFIQ ZAKARIA: Sir, he has
made an admission and a statement
which will land him jinto a lot of
trouble.

MR. CHAIRMAN: It is on record
now.

SHRI G. C. BHATTACHARYA:
Sir, may I submit that . . .

MR, CHAIRMAN: Without illus.
tration. -

SHRI G. C. BHATTACHARYA:
Whatever is being said shows that
there is utter lack of regard for the
Members or their infegrity or their
scruples. This shows the utter lack

\

"
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of regard. When we go, when our
servants or our other companions go,
they will be returned five times, but
medicines will not be available, They
‘will ask us to go to the super bazar.
At the super bazar also, it will not
be available. A medicine which is
available m a shop, in a pan shop,
will not be available either in the
super bazar or in the CGHS dispen-
sary., This is the state of affairs.
Secondly, I would like to know
from the hon. Minister whether when-
ever a Member of Parliament certifies
that these are the medicines he has
purchased, the amount spent on these
medicines will be reimbursed or not.
This is the only question I would ask
and I would like the hon. Minister to

reply.

MR, CHAIRMAN: He
veplied.

has already

SHRI G. C. BHATTACHARYA:
He has already replied?

MR. CHAIRMAN: Please look to
the record. Repetition is not allowed.

"WSHRI G. C. BHATTACHARYA:
What is the reply? 1 would like to
know whether when a Member of
Parliament certifies, it will be re-
imbursed or not.

SHRI SIKANDAR BAKHT: He has
said that when the doctor certifies, it
will be reimbursed.

SHRI G. C. BHATTACHARYA:
I would like to know about Members
of Parliament. For example, I will
have to take many medicines daily.
Vitamin B, I will have to take daily.
When we, ag Members of Parliament,
consume some medicines and when we
say that we have purchased these
medicines and that we have consum.
ed them, why should it not be re-
imbursed? 1 would like to know
whether it will be reimbursed or not.

wY STEEy gEE AT AT
AT T G4 g 247 77 3 AT IF g4qr

FT FT HHT N 98 A7 T AL 7§
TqFT 2 N E Iawr freAardr A
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¥4

gFIr g | AT I AW qgeaEde
% fawdadr swdq # & o §,
grfn®z AT 98 Fg T AR T
qId 1T )

SHRY G. C. BHATTACHARYA:
Sir, the reply has not come,

SHRI V. C. KESAVA RAO: Sir, I
would like to know whether it is a
fact that the Central Government
have got a set of medicines and only
these medicines will be paid for
when they are prescribed by the doc-
tors. But nowadays, new medicines
are coming up and the new medicines
prescribed by the doctors are not
being paid for. I would like to know
whether it is a fact. Sir, for example
in my own case .

MR. CHAIRMAN: You have put
your supplementary. Let him reply.

SHR] V. C. KESAVA RAO: In this
respect, certain meicines have heen
certified by the All India Institute of
Medical Sciences. But they have not
been allowed and they have not 9een
paid for. I would like to know
whether it is a fact that the Govern-
ment have got a list of medjcines
and only in respect of these medi.
cines, reimbursement is allowed.

=Y SRl AAE AR AAd,
za% fau wz® € Fqrar f S0 Far
gl #Er g | geifEe @ ¥ oav
FIT g7 q¥T F1¢ Aqpicres FHET I3
T #1w I A AT N3 AT FET
g | i1 TWwmleaer a4y gamt 1 FIF
g ot AT F a9 wEEF g, ITF0
Ygraiz FUT FT gOFT g@ar g |
NARASINGHA  PRASAD

Sir, it has been stateq in
Table of

SHRI
NANDA:
the statement laid on the
the House:

“When a medicine listed in ¥
CGHS formulary is not availabh’”
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the CGHS dispensary, it is obtain-
ed on an urgent indent from the
CGHS Medical Stores Depot and
supplied to the beneficiary mostly
on the same day.”
Sir, only recently, I was hospitalised
in Dr. Ram Manohar Lohia Hospital,
from the 17th to the 28th. Dr. Malhotry
of Dr. Ram Manohar Lohia Hospital
had prescribed a particular medicine,

an injection, to be 'taken every day..

1 produced that prescription at the
North Avenue Dispensary. DBut that
injection was not available not gnly
on that day, but it took five days for
them to supply that injection, So, 1
" would like to know from the hon.
Minister what steps’ he is taking, es-
pecially in the case where there is
need for a continuing treatment ot
the patient. These medicines should
be readily made available to the
patient. In my case it took five days
to get medicines.

- oY SR AW AR A,
T S A1 @Y FT FEN AR
AT F1 F&T & fF oo T gars
FT aHEEqT F | AW, I FAA
FqvEA & R § H FY A€ sasrd
% foqg wgr & T e WY 59 aF @
foreat FE TOAT TAT BT, gE WH T
qUT TN FA9T GGATEAT | fom
AFIX 9 Fg W g fF o g1 arg
st et & /gt fadfy, w@ic §
faamt iz gov T § « w7 qar
agr  foerlt sg 7l astads ey
& 1 STy {gragie ®) aFeqr F%
& S

SHRI JAGJIT SINGH ANAND:
Sir, . .

MR. CHAIRMAN; Put Supplemen-
tary only.

SHRI JAGJIT SINGH ANAND: 1
nt him to examine three difficul.
L One is that whenever a mem-
= out of station, he should see to

[ RAJYA SABHA]
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it that the rules are amended so that
whenever a doctor’s certificate is
produced, whenever there is a pres-
cription of a doctor—he may not be
a Civil Surgeon—and a purchase
slip is produced, it must be reim-
bursed. At present, this is not being
done. It takes us three to four days
to search a Civil Surgeon.

Secondly, Sir, it is clear even from
his reply that it is easier to get
medicines when the hospital is closed
then when it is open. Despite his
instructions, we cannot get the medi-
cine the same day. So when it is not
available, the Member should be en-
titled to purchase it from any sztore
and it should be reimbursed.

Thirdly, Sir, there i a funny situa-
tion, in the sense if Vitamin B is in
the list, Vitamin C is not in the list.
Therefore, I want to ask, when a
competent doctor wr¥ites a prescrip-
tion for a Member of Parliament,
why should it not be properly dis.
bursed?

I repeat. Whenever any doctor
gives a prescription and we give a
purchase slip and the required cer-.
tificate, that should be allowed.

MR. CHAIRMAN: These are your
suggestions which he will have to
examine,

S SOTEEAY SE1Z W@ . gE!
waTfAT I & 1 UF g A

A F JEE | AT 5
fafoer woim #1 & aff afews wo
THo Qo WY, $39 &TF I wT9T #T
Wt ogw SRt ¥ w3 & fFoaz oWt
afef®tz Tasar § 1

SR HYAT g ¢ ug fasma
WA AT F oqOF qrg qE AN
gHIR W19 qr aga & f& o =ar o
Sfto Qo q@o FAT WA § waH agd
q =T w-EdveE gy & 1 fagia
F @t 9 W Aiwga  (faerfaa)
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FYE WAL A WA AT AT FAT A
faqar | sady gaf@a w8 @rs @
1 Mfeat & St § 0 av F gear
gt § fF zaw wwaE & 4R #
g%t #r foezw g 7 441 TAN
T fogrew § @y § AT AER
g ¥ gway § 1 adifE gew
Fuex foeew ¥ ga1q qvaTy & A S
oS @ag @ ke FT @l g
ITR AT F AT 2 | IFFT AT g
gar g fr ga-Tdves 9@ =T STEr
g oA & guqr W g OfFomm
ZueT fggem § 531 AT € av |
F2 gET g § ST ! afy g
dvex fawem ¥ Ay g O saE
o W ¥ g ww a\r w @

g7
T oY srEve Qe ArEd ; § qv g4
FT W Wufee g IqET AT FA H
g & TS AAT g 1 F = FW
@M fw s fowed, ady S TEI
=31, fw ag o faeezw & w=or gar
g 1 @ @ warg & IAW A9F
g

=t giciwT wiwet : v et
F WA ¥ CF 1T T g OTE §
fFagar s J]| dagawgas g1 #
Wt WA § A WIeATET ATgAT §
f& F1 § aFr sufsqwg &7 § «ia
#FW% fagdr st fowag agr a7 g2

" § IAw dT UEE F@ ¥ fAq wE

FIW FSM AT @ & ?

o1 FTIE qETE AT AT A
¥ ow fwar g % fadv o faerad 2
AR AT AV @I gT gAA  ZEH
g F fauw & a7 Faw sI@T
WY g S waaRE § A>reAT fzav

g SOH [T-HT eI g (Interruptions)

[ 13 DEC. 1978]

|

to Questions 18

. . JRIAAT =&l ST 990g
M gfaar ¥ A F@ 74y & sa9
EIT7 W ¥@d U TAFT AT £q19 7@
f& sarer & sarer fradt glagr &
AT FqFAT T

MR. CHAIRMAN: Next question.

SHRI KAMESHWAR SINGH: Sir,
the Minister hag stated that the MPs
and Ministers are treated at par. This
is wrong.

MR. CHAIRMAN: May be.

SHRI KAMESHWAR SINGH: Mi-
nisters are treated in hospitals just

like blue-eyed, boys, mummy’s favo-
rites.

Progress of housing schemes in Delhi

*322. SHRI BISHAMBHAR NATH
PANDE: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased 1o
state: wop b

g(a) whether it is a fact that the
progress of housing schemes for the
lower and middle income group
hausing in Delhi has practically come
to a standstill;

(b) whether it {s also a fact that
intending purchasers who registered
themselves wiih the Delhi Develop-
ment Authority by depositing the re-
quired amount gver a wyear and half
back have not yet been allotted flats;

(c) whether it is also a fact that the
proposal to reducs the purchase price
of flats constructed for the lower
and middle income groups has been
shelved; and

(d) if so what are the
therefor?

reasons

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) Yes, Sir. L A



